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,| Registration No 

............; ..........: .......................... .. Applicant (s]
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S \ i ' ’ ^  ORDER dated........................................................ passed by the Hon'blej
Tribunal, in the above mentipned case is forwarded herev̂ /ith for necessary action.
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VERSUS
^ C -  *

....................... ............................................ Respondent (S;
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i 17,5,2005
. - ......................................... , 1 , . ,  .  ,  WBuaajq&(2LExid?iK>'̂ ^

^/h^ - Q  S h ri Anand Dadaoriya on b e h a l f  o f
" ' ! Ku. M alU  'D a d a r iy a . 'Govmsel- fo r  th e

l ^ p , , e a n t .  ■

S h ri S .K , M islnra, c o u n s e l ' t o r  th e  
r e s p o n d e n ts .

The le a rn e d ' co u n se l fo r  th e  
a p p l ic a n t  seeics ans^ iperrnissio^i to  
v/ithdrav/ th e  OA. P e rm iss io n  i s  g r a n te d .  
The OA i s  d ism is se a  as w ithd raw n .
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(Madah I'tohah) 
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